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BEFORE THE HON'BLE NATIONAL GT{EEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE,3RD FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION

lUnder Section 18(1) read with Sections 14, 15 and 17 of the National Green

Tribunal Act, 2010I

Original ApplicatioR n0. o{ 2A25

Between

jayprakas Chaudhuri

... Applicant. st

AND

State of West Bengal & Ors.

Respondents

SYNOPSIS

During 2000 - 2004, three big water bodies at Dag no. 132 and 135 within the

jadavpur Co-operative Land and Housing Society were filled up partially

with truck loads of fly ash and debris by the then authorities of the said Co-

operative. From the khatian and plot information of \32 and 135 in the official

website of land and land Reforms and Refugee Relief and Rehabilitation

Departmenf that the said plots are water body and fishing pond. Such filling

t*d
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of water body was done by the private respondents herein without obtaining

any permission from any corner. In pursuance of compiaint a hearing was

conducted by the West Bengal Pollution Control Board on fi.A2.2006.

Cooperative iodged complaint before the Officer-in-charge, Purba ]adavpur

Police Station on 06.A6.2009 for filling up of big pond in the North-West

corner of the cooperative and F.I.R was registered being FIR No. 199109 dated

3A.12.20A9 and chargesheet submitted. But no such penal action was taken in

ptrrsuant to the said FIR. vide Memo dated 27.A5.2010 once again said Deputy

Director of Fisheries, Kolkata Zone requested Superintendent of Police, South-

Z4-parganas to identify the piace of occurrence and to take cognizable offence

so that necessary suitable measures can be taken against the culprits. That

vide Memo dated 30.12.2010, the Environmental Engineer (PG & A Celi),

West Bengal Pollution Control Board once again requested the Officer-in-

Charge, Jadavpur (East) P.S to take necessary action and also asked the

Director General (PMU) Convenor Water Body Management Board, Kolkata

Municipal Corporation for restoration of filled up water body. That inspite of

repeated directions from all concerned department no necessary steps taken

to stop unauthorised filling up.of wet land and illega1 construction over the

same by creating new plots being no. 180,{ to 180E, 65A and 66F- in Dag no.

135 and Plot no. 75A in Dag no. l3:2.Inblatant violation of the 1aw of the land,

the offenders in day light {illing up the water body. F{ence, this application
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KCILKATA, WEST BENGAL

FINANCE CENTRE, 3RD FI-OO[T, NEW TOWN

MEMORANDUM OF AFPLICATION

lUnder Section t8(1) read with Sections 1-4, t5 and 17 of the National Green

Tribunal Acf 20101

Original Application no. o{ 2024

Between

Jal,prakas Chaudhuri
.. Applicant.

ANIf
State of West Bengai & Ors

trlespondents

LIST OF DATES

2000"2004 Three moderately big water bodies atDag no. 132 and

135 within the Jadavpur Co-operative Land and

Housing Sociefy were filied up partially with truck

loads of {Ly ash and debris.

i3.02.2006 : Hearing was conducted by the West Bengal Pollution

Conkol Board, but none appeared.

: Cooperative lodged cornplaint before the
#1rw

ffi
,.{'
I

06.i15.2009

charge, Purba Jadavpur Police

s
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05.04.2010

30.12.2010

22.71.20'17

11.03.2024

Deputy Director of Fisheries, Kolkata Zone informed

the Superintendent of Police, South-24-Parganas that

he personally enquired the alleged spots and found

illegalfilling of Dag nos. 132 and 135.

Environmental Engineer (PC & A Ce11), WBPCB once

again requested the Officer-in-Charge, Jadavpur

(East) P.S to take necessary action and also asked the

Director General (PMU) Convenor Water Body

Management Board, Kolkata Municipal Corporation

for restoration of filled up water body.

Cooperative once again constrained to send complaint

before the Deputy Director of Fisheries, Koikata Zone.

Once again sent complaint through email to the

Principal Secretary, Environment Department and to

East Kolkata Wetlands Management Authority for

taking necessary steps against the filling up 1and.

Chief Technical Officer, EKWMA informed the

Municipal Commissioner, Kolkata Municipal

Corporation about such illegal filling up of water

body in the aforestated area and requested him to

enquire into the matter upon taking necessary action.

Hence, this application.
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(ii) That the said filling of water body was done by the private

respondents herein without obtaining any permission from the Registrar af

Cooperatives, Govt. of West Bengaf who are the controliing authorities of

said cooperative being ]adavpur Co-operative Land and Housing Society Ltd.

andlor no permission was taken from any authorities. That the offenders as

well as the then Secretary, Board of Directors were also in collusion to

regarding filling up of water body as the same will be evident, when in

pursuance of complaint a hearing was conducted by the West Bengal

Pollution Control Board on L3.A2.2006. But none appeared on behaif of

Deveioper and for the said cooperative.

Copy of the said Memo dated 1,3.02.2A06 is annexed hereto and marked

with the letter'B'"

(iii) That once again some members of said Cooperative lodged complaint

before the Officer-in-charge, Purba Jadavpur Police Station on 06.06.2009 for

filling up of big pond in the North-West corner of the cooperative and prayed

for their intervention against such iilegal works. That pursuant to the said

complaint a F.I.R was registgred being FIR No. 1991A9 dated 30.12.20A9 and

chargesheet was submitted.

Copy of the said complaint dated 06.A6.2A09 is annexed hereto and

marked with the letter'C'.

such penal action was taken in pursuant to the said FIR. That vide fuIerno no

'l=j\

20411{3)sch-47F dated 05.04.2010, tl-ie Depuh, Director of

$ fffie

(i") That although FIR was registered against the illegal offenders, but no
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Zone informed the Superintendent of Police, South-2$-Parganas that he

personally enquired the alleged spots and found iliegai filling of Dag nos. 132

and 135 of Mouza- Nayabad. But no action was taken up against 1aw

breakers.

That vide Memo dated 27.A5.2ALA once again said Deputy Director of

Fisheries, Kolkata Zone informed Superintendent of Police, South-24-

parganas and informed that he requested PSI of Purba Jadavpur F.S to

identify the place of occurrence, and to take cognizable offence so that

necessary suitable measures can be taken against the culprits.

Copy of the said Memo dated 05.04.2010 and 27.A5.2A1,0 are annexed

hereto and marked with the letter'D'.

(") That vide Memo dated 18.08.2010, the Executive Engineer (C), Project

N4anagement Unit, Kolkata Municipal Corporation informed the person

responsible of the said Cooperative about some development work

undertaken by filling up wet land without permission of KMC and in

contravention of West Bengal Town & Country (Planning & Development)

fuct,1979 and directed to restore the land to if s condition within one month.

That vide Memo dated 3A.12.201,0, the Environmental Engineer (PG &

A Cell), West Bengal Pollution Control Board once again requested the

Officer-in-Charge, ]adavpur (East) P.S to take necessary action and also asked

the Director General (PMU) Convenor Water Body Management Board,

Kolkata Municipal Corporation for restoration of filled up water body. It is to

be stated further that vide Memo dated 23.06.2077 informed

Ceneral (PMU) about illega1 filing of water body under East

the
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(vii) That vide Memo no. 124-SWAlENlA4l2023(Link-3) dated 11.03.2A24 ,

the Chief Technical Officer, EKWN4A informed the Municipal Commissioner,

Kolkata Municipal Corporation about such illegal filling up of water body in

the aforestated area and requested him to enquire into the matter upon taking

necessary action.

Copy of the said Memo dated fi.A3.2024 are annexed hereto and

marked with the letter'G'.

(viii) It is the specific contention of the applicant herein that in blatant

violation of the 1aw of the land, the offenders in day light filling up the water

body one on north west and other one entire south direction upon

constructing over the said filled land, but inspite of having full knowledge of

the same, the respondent authorities are silent over the matter without taking

any measure which cails for immediate interference and scrutiny by the

National Green Tribunal.

(ix) The applicant states that the private respondents are carrying on with

the operation of unauthorised construction by filling up the wet land on a day

to day basis and the cause o{ action is continuing on day to day basis and the

applicant is suffering prejudice and irreparable loss and injury for the inaction

of respondent authorities.

(") The applicant has made out a strong prima facie case for intervention

of this Hon'ble Tribunal and such filling up of land is being

a
,'! dr

day to day basis by the private respondents and the

est
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have failed to take cognizance of the issue and necessary steps for prevention

of water body.

(xi) The balance of convenience is in favour of passing of orders as prayed

for hereinbeiow by the applicant inciuding passing of interim order for

immediate redressal of the grievance <lf the applicant.

(xii) The applicant has no other adequate andlor alternative andlor

ef{icacious remedy and the reliefs sought for hereiry if granted, would be fuli,

adequate and proper.

(xiii) Unless orders as prayed for herein are passed, the applicant will suffer

irreparable loss and injury.

(xiv) This application is made bonafide and for the ends of justice

4. GROUNDS:

I.For that filling of water body was done without obtaining any

permission from the Registrar of Cooperatives, Govt. of West

Bengal, who are the controlling authorities of said cooperative

being jadavpur Co-operative Land and Housing Society Ltd.

andlor no permission was taken from any authorities.

il. For that sonle members of said Cooperative lodged complaint

d*'I

s
t

before the Officer-in-charge, Purba Jadavpur

e$
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06.A6.20A9 for filling up of big pond in the North-West corner of

the cooperative and prayed for their intervention against such

illegal works. That pursuant to the said complaint a F.I.R was

registered against one Sanjay Nandy and Kumar Kartick being

FIR No. 199109 dated 30.12.2009 and chargesheet submitted.

For that although FIR was registered against the illegal offenders,

but no such penal action was taken in pursuant to the said FIR.

For that vide Memo no. 2A4l\3)sch-47F dated 05.04.2010, the

Depuf Director of Fisheries, Kolkata Zone informed the

Superintendent of Police, South-24-Parganas in{ormed that he

personally enquired the alleged spots and found il1ega1 filling of

Dag nos. 1,32 and 135 of Mouza- Nayabad, but no action was

taken up against law breakers.

For that vide Memo dated 18.08.2010, the Executive Engineer (C),

Project Management Unit, Kolkata Municipal Corporation

informed the person responsible of the said Cooperative about

some development work undertaken by filling up wet land

wlthout permission of KMC and in contravention of West Bengai

Town & Country flanning & Development) Act, 7979 and

directed to restore the land to it's condition within one month.

VL For that vide lv{erno dated 3A12.2A70, the En

Engineer (PC & A Cell), West Bengal Pollution

@

{,;}

st
c,!?
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once again requested the Officer-in-Charge, Jadavpur (East) P.S to

take necessary action and also asked the Director General (PMU)

Convenor Water Body Management Board, Kolkata Municipal

Corporation for restoration of fiiled up water body.

VII For that inspite of repeated directions from all concerned

department no necessary steps taken to stop unauthorised filling

up of wet land and illegal construction over the same and as a

result the members of said Cooperative once again constrained to

send complaint dated 22.11.2018 before the Deputy Director of

Fisheries, Kolkata Zone, Govt. of West Bengal.

VI[. For that even after making repeated complaints no steps were

taken and the applicant once again sent complaint through email

to the Principai Secretary, Environment Department and to East

Kolkata Wetlands Management Authority on 02.02.2024.

IX. For that in blatant violation of the law of the land, the offenders

in day light filling up the water body one on north west and other

one entire south direction upon constructing over the said filled

land, but inspite of having full knowledge o{ the same, the

respondent authorities are silent over the matter without taking

any measure which calls for immediate interference.

X. For that the private respondents are carrying

'i,

operation of unauthorised construction by

$t
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on a day to day basis and the cause of action is continuing on day

to duy basis and the applicant is suffering prejudice and

irreparable loss and injury for the inaction of respondent

authorities.

5. TIMITATION:

The applicant declares that the cause of action in the instant case,

accrues and continues from day to day. Such cause of action is renewing on

day to day basis and as such the question of applicability of the limitation

prescribed in Section 1 (3) of the National Green Tribunal Act, 2010 does not

arise.

6. INTERIM PRAYER:

Pending final disposal of the application the applicant seeks insurance

of the following interim orders :

a) An interim order of injunction directing the respondents and/or their

servants andlor their employees and/or their agents to take necessary

steps against the fiiling up of water body at Dag nos. 132 and 135 of

Mouza- Nayabad on north west side and entire Southern side and to

stop unauthorised consh"uction which are under progress upon filling

up water body.

T

#)
.it...

{'
f

b) Ad-interim order in terms of prayer (a) as

es
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7. PRAYER:

In view of the facts mentioned in paragraph 3 & 4 above the applicant

prays for the following reliefs :

a) Mandatory order commanding the respondents each one of them,

their men, agents, assigns, subordinates to take necessary action

against illegal filling up of water body at Dag nos. 132 and 135 of

Mouza- Nayabad on north west side and entire Southem side and

to restore the land to it's original condition.

b) An order directing the respondents each one of them, their men,

agents, assigns, subordinates to demolish the unauthorised

construction constructed over the said wet land at Dag nos. 132 and

135 of Mouza- Nayabad upon illegal filling up the water body and

constructed without obtaining permission from Kolkata Municipal

Corporation.

c) An order directing the Officer-in-Charge of Purba Jadavpur Police

Station to take necessary steps against the private respondents.

d) Any other order and/or orders, direction andlor directions as this

Hon'ble Tribunal may deem fit and proper.

e) Cost andlor incidental to the instant application.
e,v4$otcm1l1 Affirmeo eno
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Sr'. {_6i,g Oflicer

!t B. {)oliLrl_ion Contro! Lloarci

DaLccj:/3 17-
Cr.r1_r5,, fonvarClccl ttt :

i . r\1r. 'iar.urr 
Kunr

70()0{ll, \\iost. lic
.,r.'l-itrr i.itrtzit.c;ttrnr:rt L

ar ii4r.rl<hcr-jcr:, pr.rr.hgchal iClu:;i(en Xflf I F(;at J\,o A/BItr;lrl
;ri I:rr1lurc()l', Sult l.;r jrr: I ti:r ; i ot r a i (,;t i r r:r:,WIjl,C I_l

30 1t"(t-X)i{o. -5f/Wpg-xi9ti-o J.llol5 (trr. V1)
2a()5

.1.'i'lrc

{'l}i:,
5ir. [irrvii-orrrn r:rrl:irl l:,r rryi itr,:i:r. f. iriti;ri l.ii.r'r:rl. li.( ).. \,Vlil,(;ll

, t)

O[iicc:r'in Ch a t'!ie, j ati;-rr,1.rr.rr. ( i: ir sl.) i'trlit:r: SLtrLiorr, KolkaLa1,1.r1!l'Co-O1l erirLivt-' I_.orit.l c\ i Io u:;irrt; liccl Naya!ta d, Kr_r I li;r r.;i.7 0Lr(Jll I I
cr(v Ltci

!

( Bisrvajit t.vtukherj
Sr. Law Officer

)1'r
{i. Poi.lution Corrtroi Boa
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Suir . UrtaLrthorised filling-up of rvater bodf in Jadavpur Co-operatit,e, Nayabad.

S rr.

t\"' the nt"inbers of Jadavpur (lo-operative I rrrrd and Housing Society Ltd.,
. \a1ial:ad. like to drarv r.our kinci atlention' to the illegal fiiling-up of a big

r polld I)ei 'i're notlh-c;rst corner of [hrs co-operativq by sot]te unknor,,n
I .. persoru/persotrs A banrboo prlrr,,; has been erected paraltel ,to o;e balk oI thet llorrd. antl litrge trrour)t of rubbisir materia.ls Are beir:g piled-up o5 t.lre' ad-lacerir side. ob.,'iotr.l. *ritlr tlre irrtentiop to fill-up a6ii grab part of this [juri(l

As. 1'otr nliqht be krrorvinr: tlte iast er:ecrrtive bodv ol tlre C'o-oper.atrveli;t: ':en dissolveti bt'lire Oo-o1ri-rratrorl Direci,-,rate. Covt. ot West Bengal ancl
tire appo'nted Adrnuristratcir is uot beirrg able to function due to certair sr',b-
ltrdice stalemale, the prenrises of the Co-ogrerative lras become a free- fbr- all
rctrviires t;r i e,sler'i u)tcrests

Irr this contLlxl ri'e lttrther lil:e to hrihg to your nolice ol' a Recorcl of
Proceecling*il a nreetinq i,r:l11 on 08/01 ,t6 issued on l3l0J 06 b1, ttre Sr.. Lau,
ofhcer o[ '.Vesr Ber,gal pollution C'ontr-ol Boarcl, Salt Lake, Kolkata-9g
reqtreshng votr to oversee any attempt of f ,lling-up of another porrd ip tlie
('o-olleratr ve, {p}rotrr-copv enclosed l we soughl your lreip in alotl:er srrch
.ittenlp.l on 0-ll0ll07, (coll)'ol our application enclosecl).

we irope. vor-r rvili e.<re.rr .1,our herp ro por",,t ,;;;;r"i o,.,a nnti-
enr,rr{13rnent-lr';r,r"i l_r, acti vities in the greater interes: of the society.

Enclo. As srntecl - I Nos. Your s laitlrtl rllr,,

frert : i>,r. deno, t,a#- l..ic'rn.,l;n ' .;**al^r1.r/lb,. :r.,rc Jil{tu (:

9fileio,t (*.. ,fl).(dKiI+-fc."1)'
Dated, Kolkata6 c Qcco

The OfTrcer-rri -('h ar r-ie

Purlra rriavpLtr Police Statiol
'i I 'i. Lrriclirl:ur. i(oll.ata 7()0 ()q,.)
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Goveritment of West Bengai

oftrce of the Deputy Director of Fisheries, Kolkalazote
9.A, Esplanade EasL, Koikata-700069'

.A*^^*r"1 ,'tL5

2(Date:
JvLemo. No-

;;griiil':,1,,i
,,il i

'l'ir

The Superintendent of Police,
Soutfr 2+ Parganas' Aiipore, Bhabani Bhaban'

lloll<ata - 27.

Sub:ProcrastmatinganddilatorytacticsoftheOfticcr-in-ChatgeofPurba-JadabpurP'S't
,, .irgaurst,n" 

"f-JrA"rs 
oiillegal fifii"g of tanis with respect to DagNos' 132 and 135'

r Mouza - Nayabad under i*ouup,r, c"o-operative l-and b Housing Society Ltd', 6/85'

BijoYgarh. Kolkata - 700032'

Sir. +L-+ I -arcnnal
Apropos the captioned subjec'.t I would like to inform you that I personally enquired the

alieged spots and found illegal filling, going on at thc above dag nos' 132 and 135 of Mouza -

Nayabad and an F.l.R. was lodged on 30-12.2009 (F'i'R' No' 199/09) against the offenders at the

sa.id P.s. (a photocopy of the F.l.R. w:'rs also sent to your kind cnd)' It is to be added that we also

provicied the Inland Fisheries Act, 1993 (arnendod from time to time) to the above P'S' But uptil

now, the officer-in-Charge of the p-S. did not undertalie any action agaiqst the law breakers' Due

to inordinate delay to bring the culprittr to book, it may be presumed that the hub' concatenation and

dotnainoitheP.s.isa'.preselllrroilaiirre.viththe.lar.rsofourLand.Tcinoulcatethooonfidencsof

comn}on people and to saf.e guard th(: laws and divinities of Governrr:'ent Institutions, the Purba-

.tractabpur P.S. need be stoked from yotrr kind cnd to got the desired result'

Yours faithtullY,

ri
scl[c

Depury Dkector olFisheries,
Kolkau Znne.

I / ^ ---.t t^
Memo. xo..164 I t tz)-Sc [^ - 4"ftr I Date:ot-- (1 ' t o

t-'
Copy fonvarded to:

l. The Principal secretary to the Govt. of west Bengal, Depfc. of Fisheries' writers'

Buildings, Kotlcata - 700001'

?.TheDirectorofFisheries,WestBengai'31'G'N'Block'

70009 1.

----\<1or. Swapan Kr. Nandy' the cornplainant'

Kolkata -

&

@&1'

,r*
e,
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Governnlent oi- lVest Bengal
O{'fice of tl"re Deprrty Director of Fisheries, Kolkata Zone

9,/r, Espianade East, Koikata-700069- "

i.itr:ii,. i.i,r. ] iG, Date: ,!-{-'S,iO
'ib.: :i,,pcrirrtcnijcnt oI' Folice.
Soilth 2.tr ilargiin;rs, ,4.lipore, Bhabani iJhabar:.
!''.rlirata -.27.

t
Sribi Procrastinating and dilatory tactics of tire Officer-in{harge of Purba-Jadabpur P.S.

! asainsi thc offenders of illegai filling of tanks x.ith respect to Dag Nos. 132 and 135,' N{ouza - Nayabad under Jadabpur Co-operative Land & Housing Society Ltd., 6/85,
iliiovrrarh, I(oll:ata - 700032.

!ici: tjtrr eariier c.i-rrrg5pon6encc to your kinci r:nd rvith our no. 204lSch-{7F dated 05.04-10

i\1.:ropos thc utptioncd subject undsr relerencc I rvould like to oncc again approach to yorr

tliat i-t:'-ri.:rttl;,, on 20.05.10. I have a letter c.,F Mr. Jyotirnray Bisrvas, PSI of Purba-Jadavpur P.S.,

:rj1.]r.i'i::;Lil9 i.is to identil' th". plac.e of occurrence and that to after elapsing a prolonged period of
riTnr:. ,rr :;irni:lc cnorrirv to tirc saiti society rvouid havc easily cnablcd them to identify ttre alieged

s!r<-rl-:;- \Uithout r:cusing ar srnquiry, they have been undedaking dilly-dally techniques so that the

rlicr-:c,j tnni.s bccome complereiy, filled up by the misci-cants. It is to be noted here that I rnade an

J:.i"'::.. on t.ris sr:biect on 30-12-09 to ihe above P.S.

T'r: safeguarct thc lau's of the Land a.nd the sanclir.'* of Gorrt. Departnents, I again likc to
hrinr: io .r'our kind notice abr;ut the cognizable offence anrl to take suitable mea-sures so that the

*,aici Lrod it:s rvitir Ilag n\os. I 3 2 and I 3 5 are saved ancj the culprit.s are brought to book-

Yours faithfuliy,

et-s5' \o.
Deputy Director of Fisheries,

liolkata Znne.
I

\tc.r.. i.i,, 1l)1t'1 f r ['r )I ..(lop'r tbnvarded fbr tavour oikind int,rrmatirtn ro:

'l'hc Principal Secrctar)' to the Govt. r.ri West Bengal, Deptt.

Dare: Q..f,t0

I3uildings, Kolkata - 70000 i.

l-lrcr J)irc,:tor ol ).rishcrics. West l:icngil[, 31. C-N- Rlock,

70009 I .

('I

i'' \

t_l

Depury D
Kol

,]
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OFFICE OF,THE PROJECT ]!{ANAGENIENT TINIT
THE I(OLI(ATA IVILTNICIPAL CORPORATION

, 
08, MAzu(ET STREET,I(OLI{ATA -700 087

I\o tice I\ofiV-IU/l2ll 0-11

irronr : n*.'t rtiu. Engineer'(Civil)
Froject Nlanagement Unit

Io
-tf irc Ferson Responsible
jadavpur Co-oper.ative Land & Housing Society Ltd.
6/85, Bijoygarh,Kolkata -700 032.
\:v'ard No.tr09, Bor.ough No. XII.

Yours

Ex

Copr'flonvarded to:
i) D G. (Civil
ir) Executive

Pr

Sir'f,!{adanr,

Sub: Alleged illcgal lilling of lvaterbody at Jadavpur Co-oper.ative Land & Housirrg Socie11,tr'td'under Ivlouza- Nayabad, Dag no L32 & 135 i; Warci lio.io9 undei. Boi-oirgh xI. xrr. ;,
conh'avention to the notification made under the lVest Bengal Tolvn & Country (plannilg .t

Development) act 1979

It has conte to the notice of the Kolliata Mr:nicipal Corporation that some deveiopLnent r.vork l:as been nndenakeu br
'olr or vottr agent u'hich rvill include fiiiing up of the rvet land./Tank rvithout obiailing perrnissiou iro,, tir"'fou.lnivlunicipal corporation and in co,tra'entiir or u9 provisions ;i,hj- w;.;;.;;;i"t"r* & counu-y (pla'ning &L)erelopntent)Act- lgTgandthenolification jssuedthere-undertytheKolkatarur.u"-CoriturDevelopmentAuthorir,,..

L]nder tile provision of the act, character of the e.risting iand use should not be changed rvithout obtaining pennissio,l}om K Iv{'C' under the circumstances, lvlten yo, ur" filling a tanli,4orv land at thI above mentioned site, vou arevrolaiing the legal paraneters enforced by the-Stutr Gou..*"nent and the local authorities and hence o,ra rroi.."i,.a.
-r'ourseif liable to be prosecuted urder the provisions of the Act and ,;rir,..,i"rlrr.a uy the Kol-liata lvlerropolitanDr:\'elL\pme'rt Authorih' uuder the West Bengal Tcrm and Countq: ar;"---*;;;;;"rt) Act. 1979.

'nlease:' therefore, take nolice under section 53 of the said Act that uriless you talie aition to restore the land to it'scondition before the said development rvork took place rvithin a period of one _orrrl, from the date of receipt thcreoi-.proceedLngs in accordance lvith larv lvill be ta-keu agairxt you withlut aay fruther reference to you l'hich please note.

Date:18.08.7AL0

"df;"#&eII

'ft{

"*jtrt u#j{-) for infonnatjon and actions as deemed necess ary
Engtneer (Br. - XII) for Lnformation and necessary aclion pleaseiri) D.G. (Building) for infonnarion and actions as deemed necessary piease.rr,) Chief Vaiuer & Sun'e-vor, for his information please.v) Assessor Collector (J L.| for iaformation and necessary action please.vr) Ofhcer-in-Charge, Easr Jadavpur police S tation for information and necessary actiou prriil I nnal Cnrlr^illnr /rrrr..l \I^ I nO \ f^- i-a^ J



.aJl Communication to State
Board should be addressed
rvith Ntrmber,
Date and Sr-Lbject.

WEST BENGAL

N,lenro wa"Qc(2. sLlw.P.B. /2olo/

=::\6.&69.d
\\F/

::..
{To

'1lhe O$icer In-Cirarge
iadavpur (East) P.S

t

5ir,

Enclosed please find a copy of a Record Of Proceedings issued by West

Bengal Polir-rtion Control Board follorving a Hearin$ ( dt-08'O.2'20OG )

rvhiJh is self explanatory. Please note that a copy of the same had been

sent to your good office accord.inglv for your kind information and

necessary acLion regarding the malter'
However, the Board has received further current aJlegations regarding

fresh violaUons of the R O P directions on grounds which implies a

continuation of the originai environmental hazards leading to an

extremely sensitive issue like filling of rvater body under East Calcutta Wet

land for t.Le sake of commercial constructions-
Accordingiy i have been ciirecteci to request you ance again to klndiy

take necessary actjon'whatsoever required for this matter that may finafly
conlirm 

"o*p1i"rr"e 
of the directions fonvarded by the said RO.P for the

issue' 
(An inav^llkGupta)

Enviror,mental Engineer(Pc & A Celt)

Merno Na.A dz()51/w.p.B. l2o.o / 
west Bengal PollutiontT,i.i;f;frl

Copy Fontarded to : JscS
t.Sri giswajit Pramanik CDO (KMAH)^SAe administrator- Tlr.e Jadavpur
Co-Operative l-a.nd & Housing Society Ltd .245'8 B Ganguly Street

I{o1k9ta-700012
*Lfr{ S. K. Nandy P-350 Jadaupur Co -Op l-& H Sty ltd. Nayabad Avenue
Kol-7OOO9.4 rt

#^r;J* hr"Uftatz- to
(turifdya -oly'CuPia)'-

Enrrironmentai Engineer(Pc & A CeiU

West Bengal Pollution Control

Visiting tirne to rreet tite Oll)cers of the tubllc aiievance Asslstance Cell of the West

Pollutionstrongty Control Board at 'Paribesh Bharvalr' , Salt l--ake, Kolkata-7OO O

,:e Evcry Tuesda;- and Friday - Public Grievance Assistance Celi,

Fronr l6.OO Hrs. to 17.3O Hrs.
ltl At the time o[ subnlitting complaint, full coinnrur-ricating add

complainant.

L9

WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan,TOA, Blbck - LA'Sector lll'
Biclhannagar, Kotkata - 7OO O98

Ph.; (o33)2335 go88 / 8272, Fax: (o33)2335-8073
Website : wwrv'wbqcb'qov'in

+
Dared: .3C / tz/zoto

by

+
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Y(Atrinciya Dars GuPta)

Menro No. -13l\[4]B-X/98-0I(Part lVlrl) 2OO5/ Pond

'lhe Director General (PX{U )

Conrrenoi: Water Bocly it{anagernent Board
'1-ire 

[olkata lr4utricipal Corporation
5 S.lN.Banncrjt:e lioad
Iioliihta 700013

Dated: ?3/06/2011

Sub: Illeg:rl filling of rvater body under East liolliata Wet Lancl c\
Llcrrl.ruct-ion o1- Lfuilriing at ihe site- in - cI-restion iocateci ert ,ir" ;nd2irrpr.rr
(-o-Operative.Land & i{or-rsing Society l-td , Mouza Naryabad, KMC Warcl No
109, Borough XI l,Purba Jadavpur PS Kolkata 94& 99.

Sir,

Enciosed $lease find the copies for clocumeltts & cietails of a case

"ega.ldi.rg 
filling cA illegal utilization portion of a designated u,ater Llocly

ior nhich the Board has corrducted hearings on 05.02.0s & 08.02.06
Accorciingiy i have l:een ciirected to fonvard the matter to yst_u- good olfici:
tbr liind consicieraLioit ct lirrther necessarlr actions that may ensure proper
rllairltetrartce of the r.l,ater bod1, and also itossible res[oreition of fi]icd r-ip
portlon of tire sarne .

finvironr:rentai Engineer(Pc & A Crll)

ffep*A 7,! 6 * '/ 9'/7 G) \\rest Bengal Poliution Conh-ol Boar-ci' '// Dated:23 /O6/ZOtl
irlir:ro No" -)3./WPB.X/9S-01(Part VII) 2o0s/pcrntl i.

Copy ss' " j
i. Dy Director of Fisheries gA Esplanade East Kolhata-7Oo0ol I
z.MlC, iiolkata Muilci1>al Corporation ( Environmeut) 6 S N Bannerjee
Road Iiolkzrta-7OOo7 I
3. IC Purba Jadarpur PS [(otkat.a-Zo00g l
4. Sri Bisurajit Pramzrnic Sole Administrator Jadavpur Co-Operative
& F{ousing Societ-5, Ltd , C/O Jt Director oi Co Operative
l3.rrguly Street Koiliata -700012

Ul O. S K Narxii 350 Jaclavpur Co-op lancl c\ Housing
-7r10094

tsii,

i,,,,.,

tlj



2J2124,1:'t2?M Gmail - Fwd: lllegal filling of waterbody of Jadavpur Land and Housing 116/Cal of 1965 at ...ait'e*
{ l. r-

ffi-dt umail East Kolkata wetlands Management Authority EK\flMA <ctoekwmaqlgmail.com>

Fwd: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd

(Regd. Xo. t16lC;l of 1965 at Mouza Nayabad, Ward No 109, Borough Xll)
1 meesage

Additional Project Director <apdiczmp.wb@gmail'com>
To: East Kolkata Wetlands Management Authority EKWMA

2024 at 13:08

Forwarded message -**
From: Smt. Tripti Sah, IFS <ms.wbbb@nic'in>

Date: Thu, Feb 1,?024 at'12:'11 PM
Subject: Fwd: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Lld.(Regd. No. 1 '16/Cal of 1965 at

Mouza Nayabad, Ward No 109, Borough Xll)
To: apdiczmp wb <apdiczmp.wb@gmail.com> $r

From: acsenvwb@gmail.com
To: 'Smt- Tripti Sah, lFS" <ms.wbbb@nic.in>
Sentr Wednesday, January 31 , 2024 1 1 :33:1 4 AM
Subject: Fwd: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.(Regd. No. 1 1 6/Cal of 1 965 at

Mouza Nayabad, Ward No'109, Borough Xll)

Forwarded message -_*---
From: ROSHNI SEN <psecy.env-wb@gov'in>
Date: Wed, 31 Jan, 2024,11:32
Subject: Fwd: lllegal lilling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.(Regd. No- 1 '16/Cal of 1965 at

Mouza Nayabad, Ward No 109, Borough Xll)
To: acsenwvb <acsenvwb@gmail.com>

From: "jclhsl abashik' <jclhsl.abashik@gmail'com>
To:'ROSHNI SEN" <psecy.env-wb@gov.in>
Cc: .RAJESH KUMAR" <ms.wbpcb-wb@bangla.gov.in>, secykmc@gmail.com, mc@kmcgov.in, mayor@kmcgov.in

Sent: Wednesday, January 31;2024 7:1 5:02 AM
Subject: Re: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd'(Regd' No. 1 16/Cal ol 1965 at

Mouza Nayabad, Ward No 109, Borough Xll)

Respected Madam,

Construction on an illegally filled water body is still going on. No action has been taken yet. Could you please look into the matter?

Regards
Members of Cooperative

on Thu, Jan '18, 2024 at 9:33 PM Jadavpur cooperative <jclhsl.abashik@gmail.com> wrote:

b

To

The Principal Secretary
Environment Department,
5th Floor; Pranisampad Bhawan

Block LB-ll, Salt Lake, Sector lll,

Bidhannagar, Kolkata 700016

From

Members, Jadavpur Cooperative
Housing Scty Ltd.

C/O J. ?. Chowdhuri
269 Jadavpur Coop L & H 5 Ltd

Nayabad, Kolkata 700094
Mob: 9830293243
Dated: 20-03-2021

4
+

I':
i .,1*."

\ :-'

Sub: lllegal filling of waterbody and illegal construction in Jadavpur Cooperative Land and

116/Cal of 1965 at Mouza Nayabad, Ward No 109, Borough Xll)

l,lar*gemrnt &uih*iiY
2

!"rr..Lr i

https:i/mail.google.com/mail/u/0/?ik=c8fc4c1f95gy;sw:pt&search=all&permthid=threadJ:1789771930544463717&simpl=msg-f :178977193054446 ' 1t2
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212124, 1:12 PM Gmail - Fwd: lllegal filling of waterbody oi Jadavpur Cooperative Land and Housing Sociery L1d.(Regd.

Respected Madam,
No. 116/Cal of 1

During 2000 - ZOM,lhree moderately big water bodies at Dag No 1 32 & 1 35 within the cooperative were filled up partially with
truckloads of fly ash and debris by the then authorities of this cooperative. The purpose was to create some addiiional housing
plots. But this was done without obtaining any permission lrom the Registrar of Cooperatives, Govt. of West Bengal - who arj
the controlling authorities of all registered cooperatives in the state.

These people, the then Secretary and the Board of Directors were also oblivious that they were trespassing the domain of some
other concerned institutions who reacted by inviting them for discussions. Bul these defaulters didn't care to attend any such
summons or discussions and heed notices issued by them.

We e.nclose herew^ith copies of some such letters. From the letter of the W.B. Pollution Control Board, it seems that they have left
it to the responsibility of the local police to prevent further.

The Department ol Fisheries lodged an FIR (FlR No.199/09) on 30-'12-2009 at Purba Jadavpur PS. after visiting the site. A
necessary charge sheet based on this FIR had been formed and submitled to the Alipur Sadar Court in July 20i0. The oulcome
of this charge sheet is not known.

The Kolkata Municipal Corporation desired that the offenders take action to restore the land to its condition before the said
development work.

Meanwhile, decades have passed and no fruitful effort for the restoration of the ponds is visible.

The Board of Directors of the Cooperative is now delunct by the verdict of '10-0'l-2018 by the Division Bench of Calcutta High
Court in the disposal of WP 20934 (W) of 2017" and the cooperalive is now under the charge of a Special Officer of the
Directorate of Cooperative, Govt of West Bengal.

Nowadays it is found that new construction works are under progress on this illegally f,lled-up land.

we therefore sought your kind instructions and guidance in these circumstances.

Thanking you
Yours faithfully
(Members of Cooperative)

Enclosed copies of the letter

1. No. 3095 (1-4) - 5L /WP8-X198-A7/2005 (Pt. Vtl), Dt: 13-02-2006
2. No. 3737 (1-4)* 13/WPB-X/98-01 (pt. Vil) , Dt: 25-02-2005
3. No. 818(s) 367L/w?B/2015/Pond , Dt: 18-09-2018
4. Memo No. 4063(2)%l/WP.B./2010, Dt: 30-12-2010
5. Memo No. 20 l1(3)SCH-47F/, Dt: 05-04-2010
6. FIR

7. Nofice No. PMU/12l10-11 , Dt: 18-08-2010
8. MAT 21A7 o12017 with CAN 11746 ot 2017

'i.;':

https://mail.google.com/mail/uiol?ik=c8fc4c'lfg5&view=pt&search=all&permthid=thread-I:1789771930544463717&simpt=msgJ:178977193054446...2t2
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BEFORE THE NATIOI{AL GREEN
TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA,
}4IEST BENGAL

O.A. No. ot 2025lEZ

In the matter of :

Jayprakas Chaudhuri
......Applicant

-Versus-

The State of West Bengal & Ors.
....Respondents.

ORICI]VAL APPLICA TIO}/

Krishnendu Bera,
Advocate, High Court, Calcutta.

7, Ald Post Office Street,
1't Floor, Room no. L4, Kolkata- 700001.

e8044705e5 (M)
Email : krishnen duber a87 @smail.com
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